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CP NO.11/ALD/2017

Parties are represented by their respective counsels. In the present matter, the
report of the Central Government, Ministry of Corporate Affairs is still awaited.
Hence, some more time to be granted. Meanwhile, the respondent is always at liberty
to file reply to the main company petition without prejudice to their preliminary issue
on maintainability of the present company petition. A copy of the reply to be served
to the petitioner counsel, so as to enable them to file rejoinder, if any. A copy of this
order be communicated to the office of ASG as well as to the MCA with request to

expedite its reports.

The matter be listed on 5" December, 2017.
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